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Regn. No. OA 575/1992 Date of Decision: i7!»12«1992

Shri Ashutosh Mishra •••Applicant

Versus

union of India through the ••%Respond®nts
Chief Secretary, Delhi Administration
and Another

For the Applicant ..m peison

For the Respondents .^,.Shri p.p. Dhal,
Wlfare Officer,

Department of
Social virelfare

CORAM:

The Hon'ble Mr. P.K. Eartha, Vice Chairman (J)

The Hon'hle Mr. B.N. Dhoundiyal, Administrative Member

1. To be referred to the Reporters or not,

JUDGEMENT (OiviL)
(of the Bench delivered by Hon'hle

Shri P.K. Eartha, Vice Chairman(J))

The applicant states that he does not wish to

pursue the present application as the re^ondents are

considering his grievance, in view of this, the

application is dismissed as withdrawn.

There will be no order as to costs.

Let a copy of this order be given to both parties.
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